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NOTIFICATION
New Delhi, the 3rd October, 2017

G.S.R.1236 (E).—In exercise of the powers conferred by section 15 of the Government Savings Bank Act,
1873 ( 5 of 1873), the Central Government hereby makes the following rules further to amend the National Savings
Time Deposit Rules, 1981, namely:

1. (1) These rules may be called the National Savings Time Deposit (Amendment) Rules, 2017.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the National Savings Time Deposit Rules, 1981, in rule 5, in sub-rule (1), for the words “two hundred”, the
words “one hundred” shall be substituted.

[F. No. 1/10/2016-NS.1I]
PRASHANT GOYAL, Jt. Secy.

Note : The Principal rules were published in the Gazette of India, Extraordinary vide notification number G.S.R.
664(E), dated the 17th December, 1981, and subsequently amended vide notification numbers: - G.S.R. 300(E), dated
the 1st April, 1982, G.S.R. 257(E), dated the 11th March, 1983, G.S.R. 502(E), dated the 9th July, 1984, G.S.R. 418(E),
dated the 10th May, 1985, G.S.R. 193(E), dated the 12th February, 1986, G.S.R.362(E), dated the 1st April, 1987,
G.S.R. 1005(E), dated the 23rd December, 1987, G.S.R. 353(E), dated the 18th March, 1988, G.S.R. 507(E), dated the
23rd May, 1990, G.S.R. 191(E), dated the 27th March, 1991, G.S.R. 580(E), dated thel2th September, 1991, G.S.R.
727(E), dated the 6th December, 1991, G.S.R. 431(E), dated the 24th April, 1992, G.S.R. 586(E), dated the 2nd
September, 1993, G.S.R. 118(E), dated the 8th March, 1995, G.S.R. 3(E), dated the 1st January,1999, G.S.R. 43(E),
dated the 15th January, 2000, G.S.R. 151(E), dated the 1st March, 2001, G.S.R. 159(E), dated the 1st March, 2002,
G.S.R. 174(E), dated the 1st March, 2003, G.S.R. 589(E), dated the 25th July, 2003, G.S.R. 287(E), dated the 13th May,
2005, G.S.R. 479(E), dated the 26th June, 2008, G.S.R. 742(E), dated the 4th October, 2011, G.S.R.846(E), dated the
25th November, 2011, G.S.R. 323(E), dated the 25th April, 2012, G.S.R. 400 ( E), dated the 25th June, 2013, G.S.R.
222( E), dated the 13th March, 2014, G.S.R. 490(E), dated the 11th July, 2014, G.S.R. 356 (E) dated the 29th March,
2016, G.S.R. 941(E), dated the 30th September, 2016, G.S.R. 51(E), dated the 18th January, 2017 and G.S.R. 385(E),
dated the 31st March, 2017.

FfrEeT
TE faeett, 3 arFqay, 2017
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DI
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NOTIFICATION
New Delhi, the 3rd October, 2017

G.S.R.1237 (E).—In exercise of the powers conferred by section 3 of the Public Provident Fund Act, 1968 ( 23
of 1968) , the Central Government hereby makes the following Scheme further to amend the Public Provident Fund
Scheme, 1968, namely: -

1. (1) These Scheme may be called the Public Provident Fund (Amendment) Scheme, 2017.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Public Provident Fund Scheme, 1968, in paragraph 3, in sub-paragraph (3), for the proviso, the
following proviso shall be substituted, namely:-

“Provided that if a resident who opened an account under this scheme, subsequently becomes a non Resident
during the currency of the maturity period, the account shall be deemed to be closed with effect from the day he
becomes a non-resident and interest with effect from that date shall be paid at the rate applicable to the Post Office
Saving Account up to the last day of the month preceding the month in which the account is actually closed”.

[F. No. 1/10/2016-NS.1I]
PRASHANT GOYAL, Jt. Secy.

Note : The Principal Scheme was published in the Gazette of India vide notification number G.S.R. 1136, dated the
15th June, 1968 and subsequently amended vide notification numbers G.S.R. 368(E), dated the 1st August,1972, G.S.R.
217(E), dated the 9th March,1979, G.S.R. 271(E), dated the 16th March,1983, G.S.R. 54(E), dated the 7th February,
1984, G.S.R. 895(E), dated the 23rd June,1986, G.S.R. 1013(E), dated the 20th August,1986, G.S.R. 793(E), dated the
29th August, 1989, G.S.R. 477(E), dated the 26th May,1994, G.S.R. 489(E), dated the 6th July,1999, G.S.R. 908(E),
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dated the 6th December, 2000, G.S.R. 679(E), dated the 4th October, 2002, G.S.R. 768(E), dated the 15th November,
2002, G.S.R. 585(E), dated the 25th July, 2003, G.S.R. 690(E), dated the 27th August, 2003, G.S.R. 755(E), dated the
19th November, 2004, G.S.R. 291(E), dated the 13th May, 2005 , G.S.R. 956(E), dated the 7th December, 2010, G.S.R.
844(E), dated the 25th November, 2011, G.S.R. 225(E), dated the 13th March, 2014, G.S.R. 496(E), dated the
11th July, 2014, G.S.R. 588(E), dated the 13th August, 2014, G.S.R. 350 (E) dated the 29th March, 2016, G.S.R. 940
(E), dated the 30th September, 2016 and G.S.R. 388(E) dated the 31st March, 2017.

FrfEeT
7% faeeft, 3 srarqa, 2017

qT.H1.:. 1238 (37).—F=a awwre, IR g9 T AtAt=ad, 1959 (1959 &1 46) & T 12 g7 Tad
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(2) T TSTT= § 3 TRT9 it A | I9d g

2. Trsgr a=a o (VI ) e, 1989 #, o 4 9, 39-fAem (3) #, e 7igs % v ww At was
g warfue 3T ST, et

“oig T 7fR vF e g s afeE, A afiowEar safy F e e g smar @ ar e e
g ATAATHT I SITAT § I {37 T T AT R T GIATH AT FAT ATHT ST 377 THA-HHT T2 STHAL T4 @I
U AT & H AT KT qFTATE 39 fod & qIar 7w e & gl % "gid & entey fad a6, e 7g amwaa § sprar
ERIE R RER s ik

[FT. . 1/10/2016-T0H.11]
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